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शक INTRODUCTION 
£, 

I Nafe Singh Jundla, Chairperson of the Commuttee on the Welfare of Scheduled 
Castes Scheduled Tribes and Backward Classes having been authonised by the 
Commattee in this behalf present this report on the reservation/representation of 
Scheduled Castes Scheduled Tribes and Backward Classes 1n the Labour Department, 
Industries Department, Haryana Tounsm Corporation L.td Haryana State Board for 
Prevention and Control of Water Pollutton Haryana Backward Classes and Economically 
Weaker Section Kalyan Nigam and Panchayat Department and the action taken by the 
Government on फिट recommendations/observations contamed पा the Twenty Fourth 

Report of the Commuttee on the Welfare of Scheduled Castes Scheduled Tribes and 
Backward Classes 

The Committee examined the Admimstrative Secretaries of various Departments 

referred (0 1n the report Accordingly the report 15 based on the rephies furmshed by the 
departments/autonomous bodies explanations and clarifications received during 
deliberations and further observations/recommendations made by the Commuittee 1n 

this behalf 

A bnef record of the proceedmgs of each meeting has been kept separately पा 
the Haryana Vidhan Sabba Secretariat 

The Commuttee wish to express their thanks to the Admunistrative Secretanes of 
various Departments referred to पा the report and their representatives who appeared 
before the Commuttee for oral examination पा regard to the reservation/representatton 

of Scheduled Castes Scheduled Tribes and Backward Classes ता the respective 
department/autonomous body 

The Commuttee are also thankful for the whole hearted and unstinted co operation 
extended by the Secretary/Deputy Secretary and his staff 

CHANDIGARH NAFE SINGH JUNDLA 
Dated the 27th February 2001 CHAIRPERSON 

(111}



REPORT 

The Commuttee on the Welfare of Scheduled Castes Scheduled Tribes and 
Backward Classes for the year 2000 2001 was constituted as a result of the motion 
passed by the Haryana Vidhan Sabha 1n 1ts sitting held on 9th March 2000 authonsing 
the Hon ble Speaker to nominate the Members of the Commuttee and also appomt the 
Charperson of said Commuttee 

Shr1 Nafe Singh Jundla, a Member of the Commuttee was appointed Charperson 
of the Commuttee by the Hon ble Speaker on 23rd March, 2000 

The Commutee held 56 sithings till the date of the finalisation of the Report 

The first meeting of the Commuttee held on 10th April 2000 was addressed by 
the Hon ble Speaker who explained the scope and functions of the Commuttee m detail 
The Chairperson while thanking the Hon फिट Speaker for nomunating him as Chairperson 
of the Commuttee also assured that with the help of other Members the Commuattee will 
work for improving the 101. of down trodden sections of the society 

The Committee पा 1ts meeting held or 18th April, 2000 25th April 2000 and 
2ndMay 2000 selected the following Departments/Autonomous Bodies for examination 
during the year 2000 2001 — 

Labouy Department 

Industnies Department 

Haryana Tounsm Corporation Lunrtted 

Haryana State Board for Prevention and Control of Water Pollution 
Haryana Backward Classes and Economically Weaker Section Kalyan Nigam 
Limated 

6 Panchayat Department 

LABOUR DEPARTMENT 

L
 

(श
 

ये
 

नल
 

The Committee constituted for thé year 1999-2000 selected the Labour 
Department for examining the reservation/representation of Scheduled Castes Scheduled 
Trbes and Backward Classes 1n the said department The mformation asked for by the 
Commuttee was supplied by the Department But the Commuttee could not examune the 
Department because of dissolution of the Assembly on 14th December 1999 The present 
Commuttee agam selected the said Department The Haryana Vidhan Sabha Secretariat 
vide letter dated 25th April 2000 asked the Financial Commusstoner & Secretary to 
Government, Haryana Labour Department, for supplying a statement showing the 
reservation/representation of Scheduled Castes Scheduled Tribes and Backward Classes 
m the Labour Department from 1997 98 to 1999 2000 as 1t stood on 315 March 2000 
within a fortight in the prescribed proforma Reminders were 1ssued by the Secretariat 
as the required information was not supphied by the Government However, the 
Government supplied the required mformation which was recerved m this Secretariat 
on 18th September 2000 The Comnuttee could not scrutinise the matertal nor could 
orally examine the representatives of the Government because of paucity of tume



The Commttee, therefore, took a serious view of the imnordinate delay for 

supplying the required information which was asked to be supphed within a fortmght 
and decided that action may be taken agamst the officials who have delayed the 

mformation under mtimation to the Committee 

INDUSTRIES DEPARTMENT 

The Committee constituted for the year 1998 99 selected the Industnies 
Department Since the information required by the Commuttee was not supphied within 
the stipulated period the Commutttee made ॥5 observation वा 15 24th Report regarding 
the indifferent attitude of Department Again the Commuttee constituted for the year 

1999 2000 also selected the said Department and फिट Haryana Vidhan Sabha Secretanat 
sent a Ietter on 17th May 1999 10 Government for supplying the information regarding 
the ~ese~vat on of Scheduled Castes Scheduled Tribes and Backward Classes प्रा the 
sa1d Department within a fortnight but the Government supplied the information which 
was recerved m Haryana Vidhan Sabha Secretariat on 5th October 1999 The Commutiee 
could not scroumse the mformation because the dissolution एव Assembly on 

14th December 1999 The present Commattee, third पा consecutive agamn selected the 
said Department and व letter dated 25th April 2000 was sent by the Haryana Vidhan 

Sabha Secretanat to the Government for the simmlar information but घाट Government as 
usual took s1x months to sepply the informatton The Commuttee observed that during 

all these three years, the Govt took about six months instead of 8 fortnight for 
supplying t¢he 1dentical information The Commuttee turther observed that such 

exercise on the part of the concerned officers/officlals shows their mndifferent attitude 
towards Committee and also their callousness The Committee, therefore, decided 

that strict action against the erring officials may be imtiated/completed within three 
months ander mtimation to the Committee 

HARYANA TOURISM CORPORATION LIMITED 

In the year 1998 99 the Commuttee selected Haryana Tounism Corporation 
Lunated for examining the reservation/representation of Scheduled Castes Scheduled 
Tnbes and Backward Classes 1n the said Corporation and the Government was requested 
by the Haryana Vidhan Sabha Secretanat for supplying the required information within 

a fortnight but the Corporation took six months for supplying the required imformation 
The Commuttee recorded 1ts observation पा 1ts 24th Report for the casual approach of 

the Government Again the Commuittee constituted for the year 1999 2000 selected the 
said Corporation and sinular action was taken But the Government did not adhere to 
the tume frame and supplied the information after two months Since the Assembly was 
dissolved the Commuttee could not proceed further Agam the present Commitice 

selected the Corporation for the purpose referred 10 Accordingly Haryana Vidhan Sabha 
Secretariat sent a letter dated 25th April 2000 to the Government for supplymng the 
required informatior within 8 fortnight The Government again took about s1x months 
for supplying the information regarding C & D Group officials whereas the mformation 

regarding Group A & B officers was also required to be sent Remunders were seat by 
Haryana Vidhan Sabha Secretanat and after a lapse of another four months 16 on 15th 
January 2001, the mformation regardmg Group A & B officers was sent by the 
Government. As the time avatlable to the Commuttee for scruttzing the mformation/ 

L 
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framing 5 Report was 1855 than a month the Committee could not scrutimze the 
information 

Under the facts and circumstances, the Commuttee observe that the offictals/ 

officers concerned did not care for supplying the information to the Commuttee पा 
time for performung the parhamentary functions of the Commuttee, which can be 

termed 85 obstruction घा therr parliamentary duties The Commuttee, therefore, 

decided that officers/officials at fault be taken to task within a period of three 

.months under ntimation to the Commuttee 

HARYANA STATE BOARD FOR THE PREVENTION AND 
CONTROL OF WATER POLLUTION 

The Commiuttee for the year 1999 2000 selected the Board for examination of 
reservation/representation of Scheduled Castes Scheduled Tribes and Backward Classes 
m फट said Board Accordingly, Haryana Vidhan Sabha Secretana. sent a letter dated 
19th May 1999 10 the Government for sopplying the mformation within a fortmght 

The Board, mstead of Government directly suphed the mformation But, because of 
the dissolution of Assembly the Commuittee could not proceed further Thus the present 

Commuttee agam selected the Board and the Commussioner & Secretary to Government, 
Haryana Environment Department was asked by the Haryana Vidhan Sabha Secretariat 
vide letter dated the 25th Apnl 2000 for supplying a statement showing the reservation/ 
representation of Scheduled Castes Scheduled Tribes and Backward Classes दशा फिर said 
Board from 1997 98 to 1999 2000 as 1t stood con 31st March 2000 within a fortmght 
m the prescnibed proforma The Government supphed the required mformation vide 
letter dated 12th July, 2000 The Commuttee because of shortage of tume at its disposal 
neither could scrutipise the material nor could orally examine the representatives of the 

Government The Commuttee was sorry to observe the casual approach of the 
Government for not supplymg the required information within the stipulated period 

HARYANA BACKWARD CLASSES AND ECONOMICALLY 
WEAKER SECTION KALYAN NIGAM 

106 Haryana Vidhan Sabha Secretanat vide letter dated 11th May 2000 asked 
the Financral Commassioner and Secretary to Government Haryana Welfare of Scheduled 

Castes and Backward Classes Department for supplying a statement showing the 
reservation/representation of Scheduled castes Scheduled Tribes and Backward Classes 
wmn the Haryana Backward Classes and Economically Weaker Section Kalyan Nigam 
from 1997 98 to 1999 2000 85 1t stood on 31st March 2000 within a fortnight, पा the 
prescnibed proforma The Government supplied the required information vide letter 
dated 21st July 2000 The Committee could not scrutimse the matertal nor could orally 
examne the representatives of the Government due to paucity ए पाउट at पड disposal 

However, the Comnmuttee was pained to observe the indifferent attitude of the officers/ 
officials of the Government/Board for not supplying the information withun the 

stipulated time 

PANCHAYAT DEPARTMENT 

The Haryana Vidhan Sabha Secretanat vide letter dated 11th May 2000 asked 
the Financial Commissioner & Secretary to Government Haryana Development & 

Panchayat Department, for supplying a statement showing the reservatton/representation
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of Scheduled Castes Scheduled Tribes and Backward Classes पा फिट Panchayat 
Department from 1997 98 to 1999 2000 as 1t stood or 31st March 2000 within a 
fortnight, 1 the prescribed proforma The Government supplied the required information 
vide letter dated 20th July 2000 The Commuttee scrutumsed the matenal and also 
finalised the Quest:onnarre but the Commuttee because of shortage of (पट at 1ts disposal 
could not orally examine the representattves of फिट Government 

The Commrttee observed that had the information been supplied by the 

Government 1n fime, the Commuttee would have taken further action 

STUDY TOUR 

The Commattee held 1ts meetngs at New Delhi on 29th 30th June, 2000 23rd 
and 24th November 2000 The Commuttee also held 1ts meetings at New Delhi on 28th 

December 2000 and on 11th January 2001 before and after undertaking the study tour 
to the States of Maharashtra, Karnataka and Tamil Nadu from 28th December 2000 to 
10th January 2001 

GENERAL RECOMMENDATIONS 

Dunng the year 2000 2001 the Commuttee observed that nesther the Government 
nor 1ts Departments/Autonomous Bodies have sent the information required by the 

Commuttee mspite of reminders 1ssued by the Haryana Vidhan Sabha Secretanat, पा 
time with the result that the work of the Commuttee was paralysed and the Commutiee 
could not perform the Pariiamentary functions The Commuttee observed that the Chief 
Secretary to Government Haryana had already 1ssued 1nstructions to all Departments 

on the subject which have not been complhied with by vanous Departments In view of 

the position as grven 1 फिट case of vanous Departments/Autonomouns Bodies the 
Commuttee took a serious view of the lapse on the part of representatives of the 
Government/Departments/Autonomous Bodies for not supplying the requred 

information for months together and recommend that the Chief Secretary to 
Government, Haryana, may take up the matter with the concerned Admimstrative 
Secretaries and inform the Comnuttee of the action taken 

2 The Commuttee घा 1ts meeting held on 24th October 2000, destred that a letter 
may be sent to the Chief Secretary to Government, Haryana लि supplying information 
regarding Welfare Programmes undertaken by the Government for the Scheduled Castes 
Scheduled Tribes and Backward Classes In addiion the Commuitee 1n 1ts meetmg 
held on 17th October 2000 observed that there 1s a backlog of Scheduled Castes/ 
Backward Classes 1n थी the Departments Boards and Corporations The Commnttee, 
therefore, decided that the Government may be asked to inform the Commuttee 
about the backlog existing छा all the Departments/Boards/Corporations within two 
months The required information was not supphed by फिर Government till the 
drafting of this report. Thus, the Committee recommend that action फिट imtiated 
against the dehinquent officers of the Departments within three months under 
mtimation to the Committee 

e 
Hi
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IMPLEMENTATION OF RECOMMENDATIONS/OBSERVATIONS AS 
CONTAINED IN THE 24TH REPORT 

The Commattee scrutiused the replies submitted by the Government and the 
action taken on फिट recommendationsfobservations of the Commuttee as contamed पा 
1590 11th 13th 14th 15th 16th 17th 19thand 23rd reports The Commuittee noticed 

that घा cases where the rephes were not received from the Government and mformation 
was not expedited by the Government, the Government was reminded by the Haryana 
Vidhan Sabha Secretanat The Commuttee also orally examined फिट representatives of 
the Government/concerned Departments/Autonomous Bodies for not expediting the 
required information with regard to the action taken on the recommendations of the 
Comimnittee 

The recommendauons/observations which are still outstanding are shown on 
the following pages alongwith further observations of the Commuttee for implementation
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Procedure for dealing with फिट unplementation of the recommendations/ 
observations of फिट Commuttee on the Welfare of Scheduled Castes and Scheduled 
Tribes 

@ 

®) 

© 

@ 

© 

® 

& 

m 

After a Report 15 presented to the Haryana Vidhan Sabha, copies thereof will 
be forwarded by the Secretary Haryana Vidhan Sabha directly (0 the 
Admunsstrative Secretaries with the subject matter ए the Report 

The Adminmistrative Secretartes concerned with the subject matter of the 
Report will consider the recommendation of the Commuttee cn the Welfare of 
Scheduled Castes and Scheduled Tribes a capy of the letter bewng endorsed 
to the Head of Department concerned simultaneously General 
recommendation will be dealt within the Welfare of Scheduled Castes and 
Backward Classes Department 

The Heads of Department concerned shall furmsh their comments on the 
recommendations of the Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes to फिट Admimstrative Secretaty concerned on receipt of 
फिट Report of the Commuttee 

The Admmistrative Department concerned will then take immediate steps 
for the implementation of the recommendations of the Commuttee concerning 
1t It will take the case to the Mimster Incharge of फिट Department of the 
Council of Ministers as the case may be 

The case पा which the Administrative Department does not agree with the 
recommendations of the Commuttee will be forwarded to the Secretary Haryana 
Vidhan Sabbka with detailed reasons for comments Then Secretary Haryana 
Vidhan Sabha will forward these comments to the Department of Welfare of 
Scheduled Castes and Backward Classes to examune cases and offer their 
comments 

The Adminustrative Department will then take immedhate step\s लि arnving at 
adecision पा such cases to the Minister Incharge of the Dcpartment or to the 
Council of Mimsters 1f necessary for incorporating पा the Memorandum for 
the Counal the view of the Department of Welfare of Scheduled Castes and 
Backward Classes 

After a decision has been taken at फिट appropnate level the same will be 
commurucated to the Secretary Haryana Vidhan Sabha by फिट Admimstrative 
Department with a copy to the Commussioner and Secretary 10 Govt. Haryana, 
Welfare of Scheduled Castes and Backward Classes Department 

Cases mvolving disciphinary action आते financial and other trregularnties 
should be placed before the Mumster concerned or the Council of Ministers 
as the case may be even though the recommendation of the Commuttee on 
the Welfare of Scheduled Castes and Scheduled Tribes 1s proposed to be 
accepted The cases mvolving financial irregularities will invanably be 
decided पा consultation with the Financral Department
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® The Secretary Haryana Vidhan Sabha will prepare statement showing the 

action taken on the Report of the Committee and place 1t before the 

Commzttee Further comments of the Commutiee ifany will be communucated 

to the Administrative Secretaries 10 the Government of Haryana for 

necessary action 

The Vidhan Sabha Secretanat wilt maintain 8 bist of outstanding recommendations 

of Commuttee on the Welfare of Scheduled Castes and Scheduled Tribes and periodically 

remind the Department concerned A half yearly report ending on 30th June and 31st 

December will be furnished by the 15th July and 15th January to the Director Welfare of 

Scheduled Castes and Backward Classes Department by the Heads of Departments/ 

Admunistrative Secretaries about the implementation of the recommendation of the 

Comumitee Every effort should be made by the Admimstrative Secretaries/Head of 

Department to expedite the action on the recommendations/observations ए the Commuttee 

and this work should be treated as a general rule on Top Prionty basis 
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